Go?c_rruncm of Jammu and Kashmir
Civil Secrqla:im Home Department
Srinaga: Jammu
NOTIFICATION
Jammu, the 2% I~ December, 2019

50 50 -Whereas, on 24/041201
S ' 5 at about 2200 K 1
1151 ,q}; 17 5/0 Mohammad Abdullah Bhat R/O Khasipora :l'slu;:“: ;Eg{:&h:ag {'4:
Posi };[hhurguru. who was on pight shif guard duty at main Gate of Poli ?’1 :
Pakherpora from 2100 hours to 2400 hoyrs absconded with 01 AK47 rifle Ef:m.:?j:

Buu) bearing No. BE448080, which was aljotted to him for Sentry duty along with 01--

magazine and 30 rounds, ete; and

2. Whereas, acase FIR No.20/2018 U/S 409 RPC, 7/25 ;
i : ’ A Act,
at P/S Charar-1-Sharief and investigation was taken up ; and Wwas registered

3. Whereas, during the course of investigation, it was reyealed that said Constable
(Ct Turig Ahmad No. 1151/BD) had been found travelling in a Red coloured TATA
Sumo vehicle bearing registration No. JK13-5574 followed by « White Coloured
Suntro  Vehicle bearing registration No. JK03D-6018. Accordingly nakas were
established and during search, the white Coloured Santro Vehicle bearing registration
No. JK03D-6018 was found abandoned Gl Mobile Phone along with SIM card,
docunients of the said Santro vehicle and a driving license bearing No. BL/No 16229
MV Pulwama issued in favour of Shabir Ahmad Magrey 8/0 Abdul Ahad Magrey
R/O Nikloora Pulwama were recoyered. The= ownership of the said vehicle (Santro)
was ascertained and chain of transactions brought out that the vehicle had been sold
to Shahnawaz Ahmad Magrey S/O Ab Ahad Magrey R/O Nikloora Pulwama 06

months prior to the date of occurrence; and

4. Whereas, during the course of further investigation, Shabir Ahmad Magrey
S/0 Ab. Ahad Magrey R/O Nikloora Pulwama, whose driving license was I'ECDVF{PECI
from the said Santro vehicle, was summoned and he stated that the said Santro vehicle

was purchased by his brother Shahnawaz Ahmad Magrey 5/0 Ab Ahad Magrey l:;:(}
Nikloora Pulwama from attorney holder Gh #assan Mir S/0 Mohammad Ram;a; i
R/O Nikloora Pulwama during the year 2017, He also stated that on 24-04-2018, one

Basharat Ahmad Shah S/O Mohd- Akbar Shah- R/O I*h‘khm::rrr;1 fidff -m--lz:j
neighborhood, came to his home and tooX aw&}' ltus brﬂ!hc:: sh ‘n?\;f} Hk:hme o
Magrey and the vehicle in question to somewhere in Charar-i-Sharie P

area.; and
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5 - Whereas, investigation conducted

Shahnawaz Ahmad Magrey S/0 Ah Ahad 13
up Basharat Ahmad Shah S/0 Mohd Akbar
vehicle to reach Pakherpora and facilitated Ct. Tari

During investigation the Red coloured TATA Sumo vehicle bearing registration No
JK13-5574 along with documents was als -

' ‘ 0 seized as it was found abandoned on
road/side. Statement of the owner

the accused Driver of the said TATA Suino vehicle namely accused Farooq Ahmad
Rather /0 Ab. Gani Rather R/Q/Aglar Chjrath Zainapora Shopian, who facilitated the
flecing of the accused constable and was atrested on (02-05-2018. During the period of
investigation. it has been found that the photograph of accused Basharat Ahmad Shah

$/0 Mohd Akbar Shah R/O Nikloora Pulwama wearing a pouch and having an AK47

Rifle along with grenade thrower, being affiliated with Let outfit were found uploaded
in social media as also of the absconding constable Tariq Ahmad which indicates that
they had joined the terrorist outfit of LeT.; and

further revealed that accused namely
grey R/O Nikloora Puls ‘ama had picked

6. Whereas, on the basis of siztement of witnesses, seizure memos and
other evidence, the 1.O has established a prima facie case against accused former
constable  Tariq Ahmad No. 1151/BD (now active terrorist) S/O Mohammad
Abdullah Bhat R/O Khasipora Shopian 1./s 409, 120-B RPC,7/25 A Act, 18,20.38

AP Act and against accused (2) ‘Basharat Ahmad Shah S/0 Mohd Akbar Shah RO,

Niklcors Pulwama w/s 120-B-RPC. 7/25 A Act ,18,20.38 Unlawful Activities

(Prevention) Act and (3) Shahnawaz Aomad Magrey S/O Ab Ahad Magrey R/O

of the said sumo corroborated the involvement of-

Nikloora Pulwama and  (4) Farooq Ahmad Rather S/O Gani Rather R/O .Ahg_lar i
Chirath Zainapora Shopian u/s 120-B RPC 18,20,38 Unlawfu[_ Activities |
(Prevention) Act; and IR

7. Whereas, the Authority appointed by the Government of Umm}‘TE‘T‘:}‘?ﬁ;ﬁ
Jammu & Kashmir under sub-section (2) of section 45 of lht;j Pn]a;}ltﬂau dca];llthc
(Prevention) Act, 1967, has independently scrutinized the CﬂS'ﬁ:j rlaf'.[}; clmnclu.Siﬂn e
other relevant documents relating to the case and has come to a-de ini eReis

this is a fit case for accord of prosecution sanction gainst the said accused p :

ary, the relevant documents and also taking

o W el i Djf‘ the Authority appointed under sub-section

into consideration the Dbservalionss’vi:ﬁ}fs 0 _ 67. the Government of
(2) of section 45 af the Unlawful Activities (Prevention) Acl, 2o Th i

: ; is sufficient material and
Union Territory of Jammu & Kashmir 15 pLen ﬂ']at mii::i:f::;der the aforesaid
evidence available against the accused persons for their pros <

provisions of law.
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“Section (2) of section 45

: =, 19 Jove . ;
of Jammu & Kashmir hereby 3ogarg ' the Governmen of Union Territory

S Sanction for launch; 10N aoai
accused persons namely; 1. Ex-Ct. Tariq Apmaq No. lnlc; ;?ﬁl;, rﬁiuﬁgv:gﬁgﬂﬁj

S/0 Mohammad Abdu[ah Bhat R/0 Khasinorg Shopian, (2) Bashara Abmad Shah /0
(3;)* Shahnawy; Ahmad Magrey /0 Ab

Charar—i-Sharief.

Sd/=
- Prineipa] Secretary 1o the Government
Home Department

No. Home/Pros/198/2019 Dated: 24 12.2019

Copy to:- Oy

1. Director General of Police, J&K Stinzgar, This has reference to his letter No,
chaUSanc/IIIfSKZUIQKGBSBB-QD dated 25.11.2019 from PHQ. The CD file in

Affairs. (w.7.s.c.) Mhew .7
3. Private Secretary to Principal Secretary to the Government, Home Department,

4. Stock file,
——M XK1y

Allnder Secretary to thé Government
Home Department
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